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IN THE CENTRAL ;.DMINISTRATIVE TRIBUNM HYDERA2AI. BF24CH AT HYDERABAD 

- 	 . . 	 O.A.NO. c72_ /93  

Date of Order: 6-93 
Between; 	 . 	. 

Divitiona]. Railway Me-nager, (D3) 
south Central Railway, Secunderabad, 

Permanent T*7y  Inr'ctor (Con) 
S.C. Rly, Secunderabad. 

chiefi Signal Inspector, 
Signal & TelecoSunication Lpartrnent, 
S..C.Rly, Secunderabad. 

Applicants. 

and 

 

Presiding Officer, Labour Court, 
Narayanyud% A P. Hyderabad. 

Respondents. 

For the hpplicantsL Mr.N.I:.Devraj, Sr- for Rlys. 

For the Respondents: 

cORMls 
THE HONT  BLE ME • JUSTICE V. NEELA)I RN) VICE CHAIRMAN 

AND 

THE HONTBLE MR.P.T.TIRUVENGAj"1sM rIENBEL(ADIu'T) 

The Tribuhal made the following Order:- 

Admit. The operation of the order dated 11-3-2 

in C,.M.P.No. 

	

	/t3 /85-is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway I'lanager (B.G) S,C.Rly, Secunderabad. 
The Permanent way Inèpector (con) s.c.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconrnunication 
Department, S.c.PJy, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to Mr.N.R.Levraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 	-. 
One spare copy. 
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TYPED BY 	 COMPhRED BY 

CHECKED BY 	 PpPROVED BY 

IN THE CENTRAL .DINISTRATIVE TflBUNAL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE ?IIR.&TJSTICE VNEELADRI RAO 
VICE CHZIRMAN 

THE HON'BLE MR.*B.GORTY ; MEMBER(kD) 

AND\ 

THE 	'BLE it.T .HANDRASE}O-1AR REDLY 
?IEMBER(J) 

AND 

THE HON'BLE 14R.P.T.TIRUVENG1,DAN :M(A) 

Dated $ 1~'/? ,/-1993  

0 RDER/JIJMENz!&__ 

I 	 MiT27'CA.. 

0.A.NO. 

Admitted and Interim thrections 
issued 

Disr4sed of with directions 
Dism ss ed 
Disrcii\ssed as withdrm 

Dismiksed foE default, 
RejectdJ Ordered' 

No ord as to Costs. 
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C, -a1 At.'ftfl;n Tribiul 
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